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Id .Counsel for
anplicant is present.

Netice returned unserved
from R-4 with pestal remarks$
net knewn, 8o far as other
Regonendents .are concerned

! the AD's &zwgcn-wt =y receis
| ed, &dm®e Motices were issug

en 12.3.2002 by Regd., z;;@st/

the

kence service eof netice tred-.

ated sufficient en R-1,R.2 §
R-3. 1d.Ceunsel for the
applicantfdirected to take
steps fer service of notice
on R-4 by 24.6.2002.
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Mr.P,R.J.Dash, learned counsel for
the applicant seeks permission to witldraw this
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0.A. This prayer has been made in ' presence of
Mr.A.K.BOse,learned SSC for the Union of India
appearing for the Respondents, In the s_a.id

premises,this OA is permitted to be withdrawn

and is accordingly dismissed.No costs,
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